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THURSDAY, NOVEMBER 7, 2024

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
LION BUILDCON PRIVATE LIMITED

OPERATING IN REAL ESTATE COMSULTANCY ACTIVITES AT NEW DELHI
{Under Regulation 364 (1) of the Insolvency and Bankrupley
{Insalvency Resolution Process for Gorporale Persons) Regulations, 2016
RELEVANT PARTICULARS

1,  HWame ol the corporabe debtor aking with | Lion Budldcon Private Limited
PARCIN LLF N | CIRg: LSS 10I0L200TPTCTSH26S

NOTICE

SBFC Finance Limited

NOTICE is hereby given that share certificate nos. 15589 to 15683 and
17889 to 18031 holding 9500 and 14300 equity shares having distinctive

(erstwhile SBFC Finance Private Limited)
Registered Office:- Unit No. 103, First Floor, C&B Square, Sangam Complex, Village Chakala, Andheri-

Kurla Road, Andheri (East), Mumbai-400059. nos. 1558801 to 1568300 and 1788801 to 1803100 of Ramsons 2 Michiess ol the registeret affice B-132, SF KH NO 776704500 Gak Mo T,
i imi K ” i | Hadesviri, ShahifiEs. E Delhi, Dkl India,
DEMAND NOTICE Projects Limited (the “Company”) under folio no. 0000058 and 0000980, :=1|u-r.e.=|; Shahdasa. East De

|| SBFC

Whereas the borrowers/co-borrowers mentioned hereunder had availed the financial assistance from SBFC Finance Limited. We state that despite having availed the financial assistance, the bor-
rowers/mortgagors have committed various defaults in repayment of interest and principal amounts as per due dates. The account has been classified as Non Performing Asset on the respective
dates mentioned hereunder, in the books of SBFC as per guidelines of Reserve Bank of India, consequent to the Authorized Officer of SBFC Finance Limited. under Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (“SARFAESI Act’) and in exercise of powers conferred under Section 13(12) read with Rule 3 of Security Interest
(Enforcement) Rules, 2002 issued Demand Notices on respective dates mentioned herein below, calling upon the following borrowers /mortgagors to repay the amount mentioned in the notices
together with further interest at the contractual rate on the amount mentioned in the notices and incidental expenses, cost, charges etc. until the date of payment within 60 days from the date of
receipt of notices.

The notices issued to them on their last known addresses have returned un-served and as such they are hereby informed by way of public notice about the same.

registered in my name in respect of whom of whom I, Ritu Arora, have = , =

. . ) . 3 | URL ofwabsita Information Mot Availzhla
applied for issuance of duplicate share certificate to the Company. Any 4| Detaks of e where maloly of Twed| No e 3556t in e company
person who has a claim in respect of these 02 (two) folios with 23800 | assstsaelocaled - _
equity shares should lodge such claim with the Registrar: Link Intime 3 | Insialied capacity of main products’| The company k= not in operation af present. Company
India Private Limited, add.: Noble Heights, 15t Floor, Plot No. 2, C-1 e S - e | YU BCER T T 5 N6 C T ICY AL TR
Block. LSC. Near Savitri Market Janakpuri New Delhi - 110058 within B Duaniivy ardd vakie al main products)’ | Duisg e s audded fnancis sEalermemts on recond
15 days from publication of this Notice, failing which the Company will

gervices soid in st linancial year | L, 202127 &nd 2022-23 1he Cosnpany b booked
| Bales Bevenue of B, 0 (Dera),

ey N T STETRre

roceed to issue duplicate certificate(s) without further intimation. 7 Number of emplayees” workmen ML
D f Deman ; g P
Sl Name Of The Borrower [ Address & Name of Trust| Date 0 SEne Loan And Outstanding Amount Description Of Secured Assets 3 B  Further detads inclding last availabée | For.detall, please contact M. Gaurav Kapoor RP at
[No Notice & NPA o Sd/ financial staements (with schacules) of | his aflice address given Below
1.11.JVG FOOD SUPPLIMENTS COMPANY, . . Loan Account No. 4021060000160494 (PR01110149) | All that piece and parcel of property area Ritu Arora baio vaars . lists of creditoes. relevans dates
Notice Date: . . . VEAIE,
Naugaon Usfar, Sonkh Road, Mathura, Uttar Pradesh- 281004 Loan Amount: Rs. 16,50,000/- 83.37 sq. mtrs. , situated at Mauja Shareholder/Applicant for subsequent events of the process ane
2 MANPAL 16th October 2024 Total Outstanding amount: Palikheda, Tehsil and District Mathura and availabde at
' K . ' . property bounded as under- East- _ 8  Higlhfity for resolubon apolicants andar | Eligbity criteria is a5 undes
1, Nauganv, Navganva, Mathura, Usfar, Uttar Pradesh- 281004. NPA date: Rs. 21,19,195/- (Rupees Twenty Qne Lakh(s) Nineteen| i’ 2 Saunk Road. West- Others NOTICE geetion 25(2){h} ol the Code s availabie | The applicant shoud have Min Net worlh of s, One
3. HEMA, 5th July 2023 | Thousand One Hundred Ninety Five Only) as on 3rd| Hoyse, North- Remaining part of property, NOTICE is hereby given that share certificate no. 30085 holding at Grove &5 on the date of apolication
Nauganv, Navganva, Mathura, Usfar, Uttar Pradesh- 281004. October 2024 South- Plot No. 16. 21200 equity shares having distinctive nos. from 581401 to 602600 of A retundabis Process Participation fee of s, Fae Lac
ooy pavatile 51 the time of application

In the circumstances as aforesaid, the notice is hereby given to the above borrowers, co-borrowers, to pay the outstanding dues as mentioned above along with future interest and applicable charges
within 60 days from the date of the publication of this notice failing which further steps will be taken after the expiry of 60 days of the date of this notice against the secured assets including taking
possession of the secured assets of the borrowers and the mortgagors under Section 13(4) of the SARFAESI Act and the applicable Rules thereunder.

Please note that under Section 13 (13) of the SARFAESI Act, no Borrower shall, transfer by way of sale, lease or otherwise any of his secured assets referred to in the notice, without prior written
consent of the secured creditor.
Dated: 7th November 2024
Place: Mathura

Ramsons Projects Limited (the “Company”) under folio no. 0000938,
registered in my name in respect of whom of whom [, Vinit Kumar
Mittal, have applied for issuance of duplicate share certificate to the 10 Last dafe for receipl of expressin of | 22-11-2024
Company. Any person who has a claim in respect of this folio with | - 'Elﬁiﬁl'r"’-ﬁh’u"ﬁi”' T T TR
21200 equity shares should lodge such claim with the Registrar: mspmwmmmmn':;m":ap;s e e =
Link Intime India Private Limited, add.: Noble Heights, 1%t Floor, Plot 12| La=t date for submission of objections in) 02-12-2024
No. 2, C-1 Block, LSC, Near Savitri Market, Janakpuri, New Delhi - provisianal st

110058 within 15 days from publication of this Notice, failing which the L

Far Turtfier deta@s. pleass cormach M Gairay Kapoo
AP st his oifcs address ghven below

Sd/- Authorized Officer
SBFC Finance Limited

Dafe ol isgue of final &34 of prospecte | 07172004

SRI AMARNATH FINANCE LIMITED Company will proceed to issue duplicate certificate(s) without further T Date of 1ss06 57 InTormationl 12153050
Regd. Office: 4883-4884, Second Floor, Main Road,Kucha Ustad Dag, Chandni Chowk, Delhi-110006 Phone No.: 011-23953204 intimation. memorandumn, evaluaion matrx - &nd
Email: amamathO1finance @gmail.com, CIN No. L74899DL1985PLC020194 Sd/- T i T RN

STATEMENT OF UNAUDITED FINANCIAL RESULTS FOR THE QUARTER AND HALFYEAR ENDED ON 30TH SEPTEMBER, 2024 Vinit Kumar Mittal 157 Last date tor submession of resolution | 17-12-2024

Shareholder/Applicant pans

(Rs. In Lakhs) except EPS

NOTES :

and on company's website www.sriamarnathfinance.in.

Requirements) Regulation, 2015.

Date: 06.11.2024
Place: Delhi

1 The above results have been reviewed and recommended by the Audit Committee and approved by the Board of Directors at its meeting held on November 06, 2024.
2  The above is an extract of the detailed format of Quarterly / Annual Financial Results filed with the Stock Exchanges under Regulation 33 of the SEBI (Listing and Other
Disclosure Requirements) Regulations, 2015. The full format of the Quarterly / Annual Financial Results are available on the Stock Exchange websites i.e. www.bseindia.com

3 The Statutory Auditors of the Company has carried Limited Review of the Financial Results pursuant to the Regulation 33 of the SEBI (Listing Obligations and Disclosure

For Sri Amarnath Finance Limited

various nolices given by the bank on the registered address with it
You are therefore called upon to contact the branch within 80 days
from the date of this notice and repay the due of the bank
immediately.

Whereas, you have not cleared the dues and despite diligent and
repaated follow up for recovery of dues you are still in default,
Conssequently, all yvour rights over the hired locker stands forfeited
and Bank was entitied for repossession of the locker allotted to you.
Whereas, in exercise of said right of repossession Bank took
possession of your said locker and decided to break open the same al

Sd/- your cost and consequences on: 08/02/2025 (date 90 days from the
Rakesh Kapoor date of publication of notice ) at 11:00 AM (time)
Managing Director You are herehy caile_d upon to pay th:_-:u dues within the stipulated time
DIN:00216016 from the date of publication of this notice.

Date - 06.11.2024 PLACE: MEERUT Authorized Officer

PUBLIC NOTICE FOR
AUCTION CUM SALE
NOTICE FOR SALE OF
IMMOVABLE PROPERTIES

SHIVALIK SMALL FINANCE BANK LTD.

Registered Office at: - Shivalik Small Finance Bank Ltd. 501, Salcon Aurum, Jasola district
Gentre, New Delhi, South Delthi, Delhi-110025 & Branch Office at Shivalik Small Finance
Bank Ltd, Sector 18, Moida Uttar Pradesh 201301.

dppendix = IV-A [See Proviso bo rule B (6)]

Open Auction Sale Nofice for Sale of Immovable Assets under the Secunfisation and Reconstruction of Financial Assets and Enforcement of Security
Inferast Act 2002 read with proviso to Rule B(6) of tha Sacurity Interest (Enforcement) Rules, 2002 Notice is hereby given fo the pubbc in general and in
particufar to the Borrower(s) and Guarantor(s) thal the below described immovable proparty morigagedicharged 1o the Secured Cradior, the physical
possesson of which has been taken by the Suthonzed Officer of Shivalik Small Finance Bank Lid., the Secured Credifor, will be sobd * Az is Where 1", As is
What is” and Whatever there is” on 11th December 2024 for recovery  Rs.8,88,358.89- (Rupees Eight Lakhs Eighty Eight Thousand Three Hundred
Fifty Eight and Eighty Nine Paisa Only) As on 23.08.2017 plus interast & charges theraafter dug to the Shivalik Small Finance Bank Lid. secured craditor
from  Mrs. Vandana (Borrower) Rio- H. No. B 824, MIG Flats,Loni Road, Dethi 110093, 2. Mr. Surendra Pal Wio Mr. Kamrudin (Co-
Borrower/Morigagor) Rio- H. Mo, B 824, MIG Flats, Loni Road, Delhi 110093, 3.Mr. Anil Kumar [Guarantor) Rio- H.No. 107, Durga Mandir Gali, Kondali
Delhi 110086,

The reserve price will be Rs. 14,40,000- (Rupees Fourteen Lakhs Forty Thousand only) and the eamest maney deposit will be 10% of Bid Amount i
Rs.1.44 000/- (Rupees One Lakh Forty-Four Thousand Only) the latler amount o be deposted with the Bank an or before 10-12-2024 by 3 PM. particulars
ofwhich are given below: -

P

=

SHIVALIK SMALL FINANCE BANK LTD.

F

> o

Bank Lid, Sector 135, Noida Utiar Pradesh 201301.
Appendix - IV-A [See Proviso to rule 8 (6)]

{ uirtual' vidipd canterenting, inles alid. b corsdr
and take on recard the Unaudiled Financial
Results (Standatons & Cansolidated) with Smited
review report by the Stahrdory Auditors of tha
Company for the guanier and half year ended
S0 Septamber, 2024 and olbar aganda bams,
I any,

Furiher in cantinugtion of gur intimation on
closwra of trading window on Z8th Saptambar,
2003 and pursuant i the prosisions of SEBI
yProhibition of lasider Trading) Reguiations,
2005, the trading window Tor d=aling in the
sapunifes af the Company shell remain closed
far &l dasignated persang and thair mmediats
redativas bl 16, November 2024,

For Ahluwalis Cantracts (India) Lid
Sdi-
Place: Mew Delhi  [Vipin Humar Tiwari)

Registered Office at: - Shivalik Small Finance Bank Lid. 501, Salcon Aurum, Jasola district
Centre, New Delhi, South Delhi, Delhi-110025 & Branch Office at Shivalik Smail Finance LS5l E:T 18 el

- 16 Prodiss erail il in subamd EQ| ianbulldenneEpipradiftmai com
Sl. Particulars _____Quarter Ended Six Months Ended | Year ended T e ar 2
No 30002024 | 30062024 |  30.09.2023 30.00.2024 30.00.2023 31.03.2024 ﬁ,}al 9% 3T® HERTS i L GAGAURAV KAPOOR, Fsalaton Professional
(Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) (Unaudited) (Audited) (==l Bank of Maharashtra MEERUT i Rk BB VP Ry e
L T Hied TSI il 9y W Lk - : .
1 | Total income from operations (net) 146.32 136.99 136.90 283.32 24213 524.20 & Hogsieig Rk Witk ‘“:";‘ ;-'.I.:uii;T.";ﬂHs?gmﬁ:ﬁéfmnf;ﬁa:Fu?}fak#
2 | NetProfit/ (Loss) for the period (oefore Tax, 112,16 99.15 102,81 211.30 169.87 383.08 i ‘!!Pﬂu——ﬁ":rﬂu_nmz Aag. Emall 10 wih B3 gavrav apoorica rg
: : : F'HJ-jBIﬂ E-IJBIHM office Addreds of Resalufien Praleszional:
Exceptional and/or Extraordinary items) Date: 07.11.2024 38, Pocket3. Mayur Vil phase.1 Eas Demii-110091
3 | NetProfit/ (Loss) for the period before tax (after 112.16 99.15 102.81 211.30 169.87 383.08 Sl.] Locker No. Name of the Locker Holder Place: New Dedhi Emalt: lionbuldconcim@@redifimail.com, Phome: +91 9868215520
Exceptional and/or Extraordinary items) 1 11001562847 K S GARG VIM
LA RANI [ SATISH CHAND
Net Profit/ (Loss) from ordinary activities after tax 85.15 77.45 80.24 162.60 132.50 274.08 AMCO INDIA LIMITED
) ; 2 11001562789 SATISH KUMAR VERMA CIN - L74899DL1887PLCO29035
5 | NetProfit/ (Loss) for the period after tax (after 85.15 77.45 80.24 162.60 132.50 274.08 = = = Reqa. Office : 10795, SHOP NG GF-T
Exceptional and/or Extraordinary items) 3 11001562382 | VISHU PRAKESH KHANNA JHAKDEWALAN ROAD, REXINE BAZARR
IAB! KARIM_ ME 11055
6 | Total Comprehensive Income for the period 85.15 77.45 80.24 162.60 132.50 274.08 4 |1001562008| RAJU / INDU AGARWAL A DIAT IMITED - S
[Comprising Profit/ (Loss) for the period (after tax) 5 |1001562371| PREM BALA BRINDAR NATH SETH Regd. Dffice: Plat No. A-177, Okhia Industrial Exa ; amca.indiaymail com
; ; Wabeie - www.amooindialimited.com
and Other Comprehensive Income (after tax)] 6 11001561616| BRI MOHAN-BABU Arez. Phaga-l New Delhi-110020 H
7 | Equity Share Capital 998.00 998.00 998.00 998.00 998.00 998.00 - e o e CEE) N i g MR NS 4
ez Wi Al HIVEA X I og gf-ne
8 | Reserves (excluding Revaluation Reserve as 6,297.83 7 11001562462] M K-NEELAM RAJYA E-mail: o3 mr[:-:}1wﬁc¢~§:m|l.-..}1 oM Eﬁi':'c:ﬂ'«'r'il'“jﬁ'ﬁ 3 ﬂlf:lg_ﬂ'-"-"‘:lﬂ!» a;dDEE;h?ngu
shown in the Balance Sheet of previous year) 8 11001562064 GULSHAN RAI SETH it Hm;qu.;n:.:ﬁ |_r {:E;ﬁm:ﬁlsa;;?;a;& -fee?:*x;r?r
9 | Earnings Per Share (Face value of Rs.10 each Pursuant to Regidations 29 of SEBI (List the Board of Directors of the Company is
s ( - - ) 9 | 1001561559 KRISHAN BEHARI ﬂlllzms;a;?n!rrq a:nglﬂiarﬁl-:i 'raaﬂﬁeru rﬁl:me nal;n scheduled to be held on Wednesday, tha 13°
(for continuing and discontinued operations) 101001562337 | NAND KISHOR - SUDHA F _If'a ksl u B, 1 Sy of November, 2024 31 the Corporale Offics
- vequlation 2045, kindly fake nota that tha 1 pvambe, Qas al i “ i
- Basic (not annualized)” 0.85 078 0.80 1.63 1.33 275 mesting of the Hoard of Diectors wil be held on | {of e Company situsted at €-53-54, Sector-57,
Diluted (not lized)* 0.85 0.78 0.80 163 133 575 Whereas you, the above mentioned Locker holders have committed] | thursday, November 14 2024 through physical | |Fhise L Dist t.‘imu!:an-.ssuqlu Nagar, Nowda, Uttas
- Diluted not annualized) : ‘ ' : ' ' default in payment of locker fees and contact to the branch despite Fradech-201301, inter-alia, to coasider and

approva the unawditad Finarcial Results af the
Comadsny lor IhE gudnier i hatl waar gnded an
30 Septamber, 2024
This informalion |2 glgo availabie on the
Comparnys website at wew améoindiglimited.com
and on the webgite of BSE Limited af
v, Bsaindia. com
For Amco India Limited
Sk
Rajeay Gupta
Managing Directoe

Flace : Moa, UFP
Dated - 0511 20124

Date: 06.11.2024 Company Secratary

b s e e ey e o s e o ]

PUBLIC NOTICE FOR
AUCTION CUM SALE

MMOVABLE PROPERTIES

Open Auction Sale Motica for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assaets and  Enforcemsan| of Securily
Interest Act 2002 read with proviso to Rule 8(6) of the Secunty Interest (Enfarcement) Rules 2002 Motice is hersby given to the pubBc in general and in
particutar to the Bomowerls) and Guaranions) that the below dezcrnbed immovable property morgagedicharged to the Secured Creddor, the physical
possession of which has been taken by the Authorized Officer of Shivalik Srmall Finance Bank Ltd., the Secured Creditor, will be zold * Az i Where 15", Asis
Whal is" and Whatsver thera is” on 11th December 2024 for recovery of Rs.7,52,055.14/- (Rupees Seven Lakhs Fifty Two Thousand Fifty Five and
Fourteen Paisa Only As on 19.00.2016  plus interest & charges thereafter due to the Shivalik Small Finance Bank Ltd, secured creditor from 1. Mr. Hasan
Mau 5/o Mr.Kamrudin (Borrower) Rio- H. No-315, Nai Aabdi GT Road Opposite Mehirbho| Balika Inter College LanaWard 24, Dadri, Guatam Budh
Magar Uttar Pradesh 203207, 2. Mrs. Idiva Wio Mr. Kamrudin (Co-Borrower'Mortgagor) Rio- H. No-315, Nai Aabdi GT Road Opposite Mehirbhoj
Balika Inter College Lane Ward 24, Dadri, Guatam Budh Nagar Uttar Pradesh 203207, 3.Mr. Salimuddin S/o Sonim Rio- H No.445(6, Electricity Pol
House (Guarantor) Near Bilal Masjid, Mal Abadi Dadri, Gautam Budh Nagar Uttar Pradesh 203207, 4. Sonim /o Jumma (Guarantor) Rio- H.No.
445(6, Near Bilal Masjid Nai Aabadi, Dadri, Gautam Budh Nagar Uttar Pradesh 203207,

The rezerve price will be Rs, 3,42, 300/ (Rupees Three Lakhs Forty-Two Thousand Three Hundred Only] and the earnest money deposit will be 105 of
Bid Amount e, Rs. 34,230/- (Rupees Thirty-Four Thousand Two Hundred and Thirty Only) the latter amount 1o be deposited with the Bank an or before

10-12-2034 by 5 PM. particulars of which are given bebow

Last Date for Submizsion of Offers | EMD:- 10th Decamber 2024 fill 5.00 pm.

Name of the Borrower(s) / Dernand Notice Datel Description of the Reserve Eamest Money Name of the Borrower(s) | Demand Motice Date)  Description of the Rieserve Earnest
Guarantor(s) and Qutstanding Immovable properties Price Deposit (EMD) Guarantoris) and Ouistanding Immovable properties Price Money
Amount as per Amount as per Deposit
Demand Notice Demand Notice (EMD}
1.Mrs, Vandana (Borrower) Rio-H. No.B824, |Rs.8,88,358.8%/- All the pieca and parcel of the mmovable | Rs, 14,40,000- | 10% of Reserve 1. 1 Mr. Hasan Mau So Mr.Kamrudin (Borrower) Rio- H, No-315, | Rs. 7.52,055.14) All the piece and parcel of the! Rs. 10% of
MIG Flatsloni Road, Delhi 110093, 2.Mr. | (Rupees Eight properties bearing address- Residential | (Rupees Price Nai Aabdi GT Road Opposite Mehirohoj Balika Inter College Lane | (Rupees Seven immovable properfies bearing| 342,300~ | Reserve
Surendra Pal Wio Mr. Kamrudin | Lakhs Eighty Eight | Freehold property measuring 150 Sa. | Fourteen Lakhs | Rs.1,44,000/- Ward 24, Dadrl, Guatsm Budh Magar Uttar Pradesh 203207 2. | Lakhs Fifty-Two address- Residential Freehold| (Rupees | Price
(CoBorroweriMortgagor) Rio- H. Mo B 824, | Thousand Three | Yrds. situlsed at Khasra No 661 Village | Forty Thousand | (Rupees One Lakh Mrs. Idiya Wio Mr. Kamrudin {Co-Borrower/Martgagor) Rio- H. No- | Thousand Fifty Five | property measuring 60 Sq.| Three Rs. 34,230/-
MIG Flats, Loni Road, Delhi 110093, 3.Mr. Anil | Hundred Fifty Eight | Gulawali Sector 162, Dadri Noida District | only) Forty-Four 315, Nai Asbdi GT Road Opposite Mehirbhoj Balika Inter College |and Fourteen Paisa | Yrds. (e 5016 SqMirs.| Lakhs (Rupees
Kumar (Guarantor) R/o- HNo.107, Durga |and Eighty Nine Gautam Budh Nagar Uttar Pradesh, Thousand Only) LaneWWard 24, Dadri, Guatam Budh Nagar Uttar Pradesh 203207 3. Mr. | Only) situtaed at Khasra Mo, 770,| Forty-Two | Thirty-Four
Mandir Gali, Kondali Deihi 110096. (Loan | Paisa Only) Property in the name of Mr. Surendra Pal Salimuddin S0 Sonim  Rio- HNo 44506, Eleciriclly Pol Houss Mohalla Maywatiyaan, Village| Thousand | Thousand
Account No. 100741003083} | Wi Mr. Kammudin, (Guarantor) Near Bilal Masjid, Nai  Abadi Dadri, Gautam Budh Dadrl, Tehsll Dadr, Dusn.; Three Two
; = Maigar Uttar Pradesh 203207 4. Mr. Sonim Sio Jumma {Guarantor) Guatam Budh Nagar, Uttar| Hundred | Hundred and
Date of Inspection of Immovable properiies:- 00th December 2024......... 1100 hrs = 1500 hrs Riﬁ.ﬂn. 44518, Near Bilal Massd Mal Aabad, Dadri, Gzliutam Euﬂﬁr Pradesh -203207. Only) Thirty Only)
Auction Date and time of opening of Bid:- 11th December 2024 from 10:00 hes fo 12200 hes MagarlIttar Pradash 203207 {Loan Account No. 1016410027 16)

Date of Inspection of Immovable propertias:- 05ith Decamber 2024 1100 hrs - 1500 hrs

For detailed terms and conditions of the sale, please refer to the link provided in Shivalik Small Finance Bank, the Secured Creditor’s website

htips:Yshivalikbank comfauction_of bank peoparties php

Impartant Terms & Conditions of Sale:

(1) The property is being sold on “as is where is, whatever there and withoul recourse basis as such sala s without any warranties and indemnities,

(2] The property/dacuments can be inspected on the above given date and time with the Authorised Officer of the Bank,

(d) Bid documentiForm containing all the general terms and conditions of sale can be obfained from Authonsed Officer-on any working day during office

hours at Banks Branch Office mentionad herein above. The intending bidders should sand their sealed bids on the prescribed Bid Form to Be Authonsed

Officer of Bank.

Bid to be submitlad in sealed envelope menbianing the Bid for Auction property and accompanted with EMD (besng 10% of the Bid Amount) by Demand

Draft drawn in favowr of "Shivalik Small Finanoe Bank Lid", payable at Moida on or before 10ih December 2024 till 5.00 p.m_at the above-menfionad

Branch office of Bank, Bads that are not filled up or Bids received beyond Last date and time will be considerad as invalid Bid and shall accordingly be

rejectad. Mo interestshall be paid on the EMD. Dnce the bed is submitted by the Bidder, the same cannot be withdrawn. The sealed bids will be opened on

11th December 2024 at 10:00-12:00 hrs.at the above-mentionad Branch Offics of Bank m the presence of the bidders present al thal time and theraafter
the eligibbe bidders may be given an opportunity at the discrefion of the Authorized officer io participate ininter-se bidding fo-enhance the offer prica

The bid price lo be submilted shall be above the Rasanve Price and the bidder shall further improve their offer in multiple of Rs.50.000/-, The property wil

not be 506 below the Resarve Price set by the Authorised Officer.

The successiul bidder |s required 1o depasit 25°% of the sale prica (inclusive of EMD) immediately not [ater than next working day by Demand Draft drawn

in fawour of Shivalik Small Finance Bank Ltd, payable at NOIDA and the balance amount of sale price shall be paid by the successful bidder within 15

days from the date of confirmation of sale by Bank, The EMD as well a5 Sale Price paid by tha interested bidders shadl carry no infierest, The daposit of

EMD or25%, whatever the case may be, shall be forfeiled by the Bank. i the successhul bidder fails to adhere ko ihe terms of 3ale or commils any defauii.

Bank does not take any responsibity 1o procura any parmission/NOC fram any Authorty or under any othar law in foree in raspact of proparty offarad o

any other dues i e.. outstanding waterslectric dues, propery tax, Municipall Panchayat taxes or other charges if any

The succassiul biddar shall bear all expenses including pending dues of any Development Authosity if any/taxes/utility bis atc. to Municipal Corporation

orany other authonty'agency and fees payable for stamp duty/registration fee etr., for registration of the 'Sale Certificate’

The Authorised Officar raserves the absolute right and discretion o accapd or reject any or all the offers/hids or adjournicancel the sale without assigning

any reason ormodify any erms of sale withoul any prios notics

(10} Bids once made shall not be cancelled orwithdrawn.

(11} Tor the best of its knowledge and infesmation. the Bank is nol aware of any encumbrances on the properly to be sold excepl of Bank. Inlarested parties
should make their own assessment of the property to their satisfaction. Bank does not in any way guarantee or makes any representation about the
fitnesslidle of the aforesaid property, For any ather information, the Authorsed Officer shall not be held responsibla for any charge, lien, encumbrances,
property i8x or any other dues fo the Govemment or anybody in resped to the aforesaid property. The nofica is hereby given to the Bormower (3] 1
Morlgages(s) Guarantor(s), to remasn present personally al the time of sale and they can bring the Intending buyers/purchasers for purchasing the
immawable propery as described herein above, a3 perthe particulars of Tenms and Conditions of Sale.

(12) The immavable properly will ba soid 1o the highest bidder. Howaver, the undersignad resanes the absolute discration 1o allow intar se bidding, if deamad
MECSssary.

(13] Bankis not responsible for any Kabilities upon the progery whichis notin the knowledge of the Bank.

(14) The Borrower (s} / Mortgagers) / Guarantor(s) are hereby given STATUTORY 30 DAYS NOTICE UNDER RULE 6(2), B(6) & 9{1) OF THE SARFAESI
ACT, published in Hindi & English Edition in Newspaper, 1o discharge the Fability in full and pay the dees as mentioned above along with up-lo-dale
interest and expenses withan Thirly days from the date of this nobce failing which the Secured Assat will be sold as per the tems-and condifions
menlioned above, In casa there is any discrepancy batween [he publications of sake nolice in English and Vemacular newsgapar, then in such case the
English newspaper will supersede the vemacular newspaper and it shaf be conzidered as the final copy, thus removing the ambiguity. If the
borrawar'guarantars/marigagers pay the amount due 1o Bank, in full before the date of sale, auction is llable to be stopped. However, in such cases,
Furiher interest will be charged as applicable, as per the Loan documents onihe amount cuistanding in the nolice and incidenial expenzes, costs, elo.;is
dueand payvatie bl i1s realizabion,

(15) The decision of the authorized officer &5 final binding &nd un-guestionable. All bidders who submitted the bid shall be deemed to have read and
understood the larms and condition of auction sale and be bound by them.

[16] Fordetails, help, procedure and biding prospective bidders may contacl. Mr. Siddharth Sinha, Contact Mo 9811864337,

Please note that the secured creditor, the Bank s gomg 1o issue sale notice 1o all the Borrower'Co-Borowers!GuarantorsMortgagors by POST by thelr
addraszes. Incase, the sameis not recaivad by any of the parfies, then this publication of sale notice may be freated as substituied mode of servica.

2. The Borrower/Co-Borrowers/Guarantors/Morigagors are aizo hereby informed {hat hefthey mas! take defivery of their household effects, ling inside the
above premises/under the custody of the Bank, if any within 15 days of this publication, with prior permission, failing which the Bank sha¥l have no
lighility/raspansibility 1o the same and wil dispose of atthe Bormower Co-Borrowers/GuarantorsMartgagors isk and adjust the sale procsed towards dues

3. I the Auction fas due to any reasons whatsoever, the Company would 21 liberly to sell the above morigaged propertes through privale trealy a5 per
provisions mandated under SARFAES| Act 2002,

Date: 05-11-2024 Place: Moida

(4)

(5)

()

(7)

(8

(4]

Sdi- Audhorsed Ofices, Shivalik Small Finance Bank Lid,

Auction Date and time of opening of Bid:- 11th Decamber 2024 fram 10:00 hrs 1o 12:00 hrs

Last Date for Submission of Offers f EMD:- 10th Decamber 2024 ill 5.00 pm.

hitps:iishivalikbank comiauction_of_bank_proparties.php
Important Terms & Conditions of Sale;

Cifficer ofBank,
4]

(3)
rial be sold below the Reserve Prica set by the Authorised Officer,

15)

7
(B)
(9]

any reason or modify any terms of sale without any paor nolice,
(10) Bids once made shall not be cangelled orwithdrawn,

immiovable propary s described harain above, as per the parbiculars of Terms and Conditions of Sale.

NECessary.
(13) Bankis not responsibla for any liabifities upaon the property which is natin the knowledge of the Bank.

due and payable till its realization.

undersiood the terms and condition of suction sale and be bound by them,

provisions mandated under SARFAEEI Act, 2002

For detailed terms and conditions of the sale, please refer o the link provided in Shivalik Small Finance Bank, the Secured Creditor's website

1) The properiy is being 50k on "as is where 15, whaktever there and without recourse bases as such sale is without any wamanbes and indemnifies.

121 Thepropery'documents can be inspected on the above given date and time with theAuthorised Oficer of the Bank.

(4] Bid decumentFarm containing all the ganeral terms and conditions of sake can be obtained from Authorised Officer on any working day during offica
hours at Bank's Branch Office menboned hergin above, The intending bidders should send their sealed bids on the preseribed Bid Form to Be Avthonsed

Bid to be submitted in sealad envelope mentioning the Bid for Auction proparty and accompanied with EME {being 10% of the Bid Amount) by Demand
Oraft drawn in favour af *Shivalik Small Finance Bank Lid", payable at Neida on or belore 10th Decamber 2024 1ill 5.00 p.m. at the above-mantionad
Eranch office of Bank, Bids that are not filled up or Bids receed beyond kst date and bme will be considered a3 mvalid Bid and shall accordingly be
rejecied. Mo interest shall be pasd on the EMD. Once the bid is submitied by the Bidder, the sama cannod be withdrawn, The sealed bids will ba opened on
11th December 2024 af 10;00-12.00 hrs.at the above-mentioned Branch Office of Bank inthe presence of the badders presant at that time and thereafter
the eligible bidders may be given an opporiunity at the discrefion of the Authonised officer to pardicipate ininter-se bidding to enhance the offer price

The bid price 1o be submitted shall be above the Reserve Price and the bidder shall furthes improwe their offer in muliple of B.50.000/-, The property will

The successful bidder & required to deposit 25% of the saie prica (inclusive of EMD} immediately not later than nesxd working day by Demand Draft drawn
in favour of Shivalik Small Finance Bank Ltd, payable at NCIDA and the balance amount of sale price shall be paid by the successiul bidder within 15
days fram tha date of conflirmation of sala by Bank. The EMD as wall as Sale Price paid by the interasted biddars shall carry no inlarest, The deposit of
EMD or 25% whatever the case may be, shall be forfested by the Bank, if the succassiul bidder fails to adhere 1o the terms of sale or carmmits any default,
Bank does not {ake any responsibility b procure any permission/NOC from any Authority or under any other kaw in force in respect of property offered or
any other duesie., outstanding waler'electric dues, property tax, Municipal' Panchayat laxes or other chargesifany.

The successful bidder shall bear all expenses including pending dues of any Developmant Authonity if anyfaxasiutity bills ete. to Municapal Corporation
orany ather authoritylagency and fees payable for stamp dutyiregistration fee etc. forregistration of the “Sale Certificate’

TheAuthorised Oficer rezerves the absodute right and discrebion ioaccept or reject amy or all the offersibids or adjournicancel the sale without assigning

(11} T ihe bestof ds knowledge and information, the Bank is not aware of any encumbrances on the propery io:be sold except of Bank. Inferested parbes
shoudd make their own assassment of the property bo their satisfaction. Bank does nof in any way guaranbes of makes any representation about the
fitnessititle of the aforesaid property. For any other information, the Authorised Officer shall nof be held responsible for any charge, lian, encumbrances,
property tax or any other dues to the Government or anybody in respect fo the aforesaid property. The notice s hereby given to the Bomower (s)/
Morigagers) Guarantoas). to remain. present personally at the ime of sale and they can bring the intending buyers’purchasers for purchazing the

(12) The immaovable property will be sold o the highest badder, However, the undersigned reserves the absolule discretion fo allow inter s& bidding, if deemed

(14) The Borrower (5] / Morlgager(s) | Guaranions) ara hereby given STATUTORY 30 DAYS NOTICE UNDER RULE 6(2), 8(6) & 8(1) OF THE SARFAES!
ACT, published in Hindi-& English Edition in Mewspapes, o discharge the liabdity in full and pay the dues a3 menfioned above along with wp-to-date
interest and expenses within Thirty days from the date of this notice failing which the Secured Asset will be sold as per the terms and conditions
mentionad above. In case thers is any discrepancy between the publications of sale nofics m English and Vemascular newspaper, then in such cass the
English newspaper will supersede-the vernaculsr newspaper and it shall be considered as ihe final copy, thus remaving the -ambiguity. if the
borrower/quarantorsimortgagers pay the amount due to Bank, in full before the date of sale, auction Is abde to be stopped. However, in such casas,
Further irterest will be charged as applicabie, a5 per the Loan docurments on the amount outstanding in the notice and incidental expenses, costs, &lo,, 5

(15) The dacision of the authorizad officar is final binding and un-guestionable. All bidders who submitied the bid shall be deemed to have read and

116) Fordetails, help, procedure and biding prospectve bedders may confact. Mr. Siddharth Sinha, Contact No.B811864537.

1.Please note that the secured creditor, the Bank is going to issue sale nofice to all the Bomowen'Co-Bomrowers GuarantorsiMorigagors by POST by their
addraszes, Incase, the same is not recaived by any of the parties, then thes publication of sale nolice may be ireated as substiluled mode of senice

2. The Bosrower! Co-BorrowersiGuarantorsMdortgagors ane also hereby informed that hethey must iake deliveny of their household effects, Iving inside the
abowe pramisesiunder the custody of the Bank, If any within 15 days of this publication, with prior permission, fading which the Bank shall have no
liability! responsibdity o the sama and will éispose of at the Borrowar Co-Borrowars/Guarantors/Morigagoes risk and adjust the sale procaed towands duss

3. Ifthe Auction fails due o any reasons whatsoever, the Company would St liberty toosell the abowve mortgaged properties through private tresly as per

2di- Authonssd Officer, -Shivalik Small Finance Bank Lbd,

financialexp.epaprin

Date: 05-11-2024 Place: Noida

New Delhi

“FORM NO. INC-Z&6™
iPursuank to nde 30 of (ke E':n?a:lies
[Imcorporation) Rules, 2014]
Adwartisemeant (o ba pubkshed in lha
.r!ewsl;ald.wr tar chang of registared altsoe. of
the Company from one sigfa o snother
BEFORE THE CENTRAL GOVERNMENT
REGIONAL MRECTOR, HORTHERM REGION
KEW DELHI
Ini b3 makler of sub-sachion (4] of Sachon 12
] ':l:l'rllpl':ll_'li!dﬁ Ack. #0713 and clausa (3] ol
sub-rufe (5 of rula 30 of tha Companies
[In|:|:~','.||:-fannl:|qr}.j hF-!uI»as. 2014

In iha mattar of
SRR CONSULTANTS PRIVATE LIMITED
hawing 15 registared Ofice al r4, Sector19,
Packet-3, Akshardnam Appartments, Dwarks,
Delhe-1 10075
v Petibaner
Mitice is hereby given to the Ganeral Pustlic-thal
Company propases o make an apphication 1o ba
Lanlra osarnmint, Regional Directar, Nomherm
Region. Mew Dalhi under section:-13 af tha
Companies Act, 2013 seeking confirmation of
afterglion of the Mamorandum of Assodalicn al
the Company in terma of the Special Resclulion
|_3Iil3-5-'|.‘!li| al he Exird Crdinary Geagral meaeling
eld on Twesday, 13% Auges!, 2024 28 9100 a.m
al its Regislesad Dffica % anaksa the company ko
change ils Rigeatoned Olee [rom the stale ol
“Matiaral Capist Temtary (NCT) of Dalhi® to tha
"Sale of Haryana®
Hay pocson whitss inlemas) = ey i be alledled
by the praposed change of the ragistered offica
of the campany may delivar aither on the MCA-21
porial (weaw mca.gov.in) by filimg investor
comaleint form or cause 1o be defivarad ar =ard
by ragistened past of hisher cojections supparled
by an affidavil stalimg nalurs of hisiher ineres)
and grounds of opposition to tha Regional
Direckor, Martharn Ragion al the address B-2
Wing, 2™ Figor, Pt. Deendayal Anlyodaya
Bhawan, CGO Complex, Maw Delhi-110003,
withir ¢ 14) Faurteen days of the daie of publcation
of Thes nipdice with & copy B 1he ﬁftl:ﬂn:antmmsg
ﬁl Iilﬁ regisbered alfe & Ihe sddrass mEnlion
W
743, Seclor-18, Pocket 3, Akshandham
Apgariments, Dwarka, Dalki-110075
For and oo behad al
SRR COWNSULTANTE PRIVATE Llr.-'ll':SEEI
-
Sandaep Anand

Daba ; 06112024 Direclor

Fiace - New Dalhi DIN : 02236500

Form No INC-26
[Pursuant to role 30 the Companies
(lncorporation Rules, 2014]
Adverfisement to be published in the
newspaper for change of registered office
of the company from one siale to another
Before the Regional Director,
MNorihern Region, New Delhi
In the matter of the Companies Act, 2013
wection 13(4) of Companies Act, 2013 and
Rule 30(5) (a) of the Companies
{Inconporation) Rules, 2014
AND
In the matter of GREEMKD REMEWABLE
POWER PRIVATE LIMITED, CIN:
U40106DL2010PTC275463 having ils
Repisierad Dffice at 15th Foor, Hindustan
Times-House, 18-20, Kasturba Gandhi hMarg,
Mew Dalhl- 110001,
sniarens: PELTHOMES,
Mofice Is heraby given 1o the General Public
that the company proposes to make
application 1o the Ceniral Governmant under
section 13 of the Companigs act, 2003
seeking confirmation of alferation of the
Memorandum of Assaciaton of the Cormpany
in terms of the spaciad resolution passod at
the Exira ordinary ganeral meabing held on
i#4ih September, 2024 to enable the company
fio change its: Regisiered office fram the
*Union Territory of Deli® 1o "State of
Talangana®,
fny pezson, whose inferest is likely to be
affected by the sasd Bhifting of Registered
Office of the Company from the Unlon
Tarritory of Dei to the Sfata of Telangana
may daliver either on MCA portal
(wew.mea.govin) by filling investor
complaing fanm or cause 10 be defivered or
sond by registarsd post of Msher objections
Suppored by an alfidawl stating The natura of
hiz/her intarest and graunds of apposition to
the Regional Director af the office of Regional
Directar, Northern Region, Ministry of
Corporate Affairs having his address at B-2
Wing, 2nd Boos, PL Deandayal Anlyodaya
Bhawan, 2nd fieor, CGO0 Complax, Naw Delhi-
110003, withéa fourteen days from the date
of publication of this notice with a copy to the
applicant company 3t its registerad office at
the addrass mantemad balow;
Registered Office: t5th Floor, Hindustan
Times House, 18-20, Kasturba Gandhi Mang
Mew Dalhi-110001,
By Ordar of the Board
for Greenko Renewable Power Private
el Limited

Pradeep Kumar Kalilkar
Director
DHN: 10400873
Date: 07/11,/2024

Placs: Usihi
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tisiE Sioeisl a0 Igl pumab national. bank

it wy el !

SHTH wratea, e R
Wy WA, WE qET 4, Heee-10, EWe, T8 Rwh-110078

L ECA% 0 i (LI |
Tt AITe g e st ol fer 3w o ofre | afses
wonferal @ wafem wl @ fBe gdeRl @ omecie @ fae g
TS| H AdE AW S g | TR SR e 6 590/
(ilc GST @ 18%) € | ade=1 ww &eel 3 afo e 21.11.2024 &1
1700 A TF 5 |
fawm #  fow, ANt d9WsT hitps://www.pnbindia.in/

Tender.aspx 97 =17 | T T (gea)

[oep iy
o1 f[desaiar ursace fofdes
o€ Reoht 3t oo wede seedet aifafifiet 3 wrefer

@ g &Fr A sifdroafRe ¥q smeaor
( smedter Rarfeenue e srorergaTaaar 15 & fAfsrer 36u & 3u s (1) & dga)
(Frifde afFe & fou Rarer aarare ufar) fferer, 2016)
T ferawer
1. |01/ ST / TAverdt . @ W1 BlURe| e fqese Wigde fifics

TTER BT AH: (= — U55101DL2007PTC158265)
2. |GG BraTe™ T U 132, T/ UB, HYD W% 776,/704 /508 Tell HaR 7,
BR<aYY, MEexT, Ydi foeet, faeet, WIRd, 110093
3. [J9wTST @1 JAIRTS: SR SUde T8l §
4 [S9 WM @I fawRr g ferer srad|dul H BIg srdel WaRky T8l
ot Rerd &

5. [ Scurel /arett o1 Wl ewar ¢ |[Sue goHE H uRarem § AE 21 du Rad e
FaecH! MR F orft gg of
6. |fioa ffm af # @ T y=ReE W offtm offfse foy v fdia fawol & <R

SeuTaT / Harelt @ AT fR oo ¢ I 2021-22 R 2022-23 H BUTA T 0 T (YA) BT
fasp1 IoRa &St o e
7. |®HenRar / STTRE @1 aRar T

8 [ awl @ siftm Suder fachw faavulfasor & forg, Fuwar 9 iy TU 996 FRTET Ud W
Gt & @), oFeR! @) g, wfva A IR FR ARD F Huh B |

@ AN ARl @ fou  uRife
fafdrit T8t Suerer &

9. [dfear @1 eRT 25Q)(TE) & TEA FHMM|UE AMES AR ©

amaed! & fory U Suae 3IED B UM ATded B I 96 YA U s v
@ foaet duly g+ = |

AT & AT Dad U ARG U HT A0l ARG
Tfsar MRNERY Yo 3 ¥

31 SHeN B forg, Hum A oy T S9a wrafe
T4 TR 57 R BYR ARG HUD N |

10. [Sfa @1 rfreafs ura o @ sifer fafer: |22.11.2024

11, |[9Ifad R STIEHT @1 SHfoH A |27.11.2024

SR B @1

12. [orfcM &I W oMUl ST @RA &1/02.12.2024
sifer fafdr

13, |GIfaT R Jagadl @ ffoH g |07.12.2024
EINE G R R KIR}

14, |[GITAT TEETE AOES] @ folg Ja|12.12.2024
SO SR @R @ fafd, geien Afgas
QIR AR Arorrel & fofg SR

15. | ArSTIRT BT ARG PR DI AfH  |17.12.2024
fafr

16. [ =g SMHAT SHI @ @ feft{lionbuildconcirp@rediffimail.com
Ofshar S ISl

'/ —

WY TiRT PR, YolegeE ee

GofiRoT | [BBI/IPA-001/1P-P01283/2018-19/12002

diee Resaid ugde fofice & forg

STSAEIETE & | Yolipd W 301, =N BiFerad, 9 IR AR i,

T s, TR, I T8 Rewh—110002

anEddiens & W Yohpa AT SN gaurav.kapoor@icai.org

Horee e Frfaw YSiegee MeeMs &1 ue:

faie: 07.11.2024 1281, Wde—3, 7YY fIER Bu—1, $T Reefi-110091
I T8 e 3 lionbuildconcirp@rediffmail.com, HIF:+91 9868215520

s oft sirae e At

751d9de, 2024 | A6 TA | H&4A |

——— 5 i Rt S
o M o
e

—

- O A e O O O e O e e R e O e e @ R e e R W W

Eﬁ Karnataka Bank Ltd. 1@

Your Family Benk, Across Indlp

QU : 011-40591567 (T, 240)
-7 : delhiarm@ktkbank.com

I9dEe : www.karnatakabank.co
CIN : L85110KA1924PLC001128
A G ohl (ohd Gl
giawiq fed (Uaas) e, 2002 & @@ o(1) & WAHE & WA Uied Uiaiq
fea stfufrem 2002 @t forfa st aon werdw & ufafaenor ger gafdwior &
TEd A STl o fIhd ¥g -emt faeha gee
TAERT SHAT 1 q20 fordiy €9 & weiar(A) Tal SEmEd() @ gfed fran s &
for gfayqd TMeR &% U dus/aaiRa A aftld stee wwfa S\ R wAew 96
fafires, gfayd 9FeR & sifieha WY 3 15.06.2023 w1 Wfifter shes Y foram %,
YfAyd SFER HHled e fafiee, 7¢ feeet-afer faer, wite |, 13, fewe ArE Af<y,
9 e, Afaar faer, fKeei-110092 & (1) F9d Ffw e Ugde fafbes amm
fesmeRt (i) off 9%01 & STaTe (ii) off ferer smramer sR1 gfaffer, gar: 1/342-1¢ el
R 1, Thed Hiar! e &9, ISy fEee- 110095 (2) &t T¥0l & AEwe g5
A PO FeA WA (3) A foRA nEE gF At TSa wE si-13, WA 9w
THRISYH feeelt ~110016, (4) sodt Hnel swere Tt St 9% swrere, Mt (2) 3R
(4) 1 Udl: BRI FX 3010, el Hiorhl fHRR, decmRE feeel -110006
(FSIER/ATR /- SIIERy B4 & A1), W ¥. 7,27,33,095.29 (FT9F WA S TARH
TR A TR e v 39 99 A etefd (i) % 6,38,57,210.53 iemEaiet
@rar 9. 5447000700051501 & d&d 01.06.2022 ¥ WEH &< Ud arM, (ii) .
22,51,810.92 YISHHUAT @rar F. 54470001400063201 & q&d 16.06.2022 | &t =41
Td Aa (iii) %. 66,24,073.84 UG- 0T Gl 4. 5447001800040101 & q&d, <t
A T TR foIh1 27.11.2024 W USRI TS B, ST T A B Qe ‘S FS
off & i &' % YR W T S|

ST gWta okt faerur
AT qf qo 9o Feafd |, 3010 1 FHUT AN, Tell hieiehl ¥R, See™RH,
faeet-110006 W feora, Siodh Hmnafll e Ieit a3 STETe ¥ T |
g g4 : et 9 3012 ufyem : wefa €. 3009
I Al 3 W Tl faqor - 3 g
Rfa o/ 3rade gou foees e weafa &1 =i S : . 1,54,53,000.00 (¥99
Teh Hig e e folad &Ik 41)
SaT/fAfaer @t ST et BRieT AR ¢ T, 15,45,300.00 (F9F U5E ARG Jareiid BIR o
=t )
(afia MR T TS < AT IUCTed T o T | FHeiGRI/Eehehdl sl
o AT A GRT 13 T SUURT (8) T 3R 3TMHw foman Sar ® 1)
(T a1 Hstararsti/sHEfaEl & fae gfiyd fed e frm-2002 & e (9) &
3l (1) < 8 a1 o Bl )
www.karnatakabank.com ¥ "Mega Auction on 27.11.2024" 3ftes < d8d <@ |
STt 05 fie & el forar wfed 27.11.2024 W1 11.30 &1 gail. | 12.30 &1
3[9. % UiEd https://bankauctions.in/ % HEAH § HEifad ol ST =9
HfergTehR @1 https://bankauctions.in/ T GAT A Usiighd AT q1 FH:3[eh TR
3MEET Ud TS U AT TR € qen B 49ASR, 605U, 631 dc, e,
3THRUT, TEUEE-50038, THeh : =. 040-23836405, HISTESA : 8142000809, T-HS :
info@bankauctions.in ¥ I o fawa # s gREmn (26.11.2024 9

UM HEAEE : HIIE-575 002
ST el Yo Iman

8-%, WU T, TSR UTeh,
gur g, W& feeet-110060,

“ a1od oo & deay e & aeT IEE W A
it affars=i ®f #{1 3 MBI

Tt &t dee 5 fadt & st # 728 Harf 3

AT IR T §AR H2| 7T U6t Agan”
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Gf) www.prharyana.gov.in | kilwws =[] G O 68 = RO © @diprharyana

= - = - = - A =

TEIfe) 9T Y Wehd ¢ |
fafer : 06.11.2024 Fd wiecw de fataes
= o Tt T wE=rE T siereEs whrEr

q punjab national bank ) S Lol

E: ...the name you can BANK upon!
(A GOVERNMENT OF INDIA UNDERTAKING) 4 P Hr. : 9819490364, —Her: cs8228@pnb.co.in

wftrfey foer (=) frm 2002 & e e(s) & uwee @ Wi ufde fadrg anferl @ witngfireor e qvfes e wftngfy fer o vl sifferm, 2000 & e sraw wwaftvll @& fmsg B d—ard fwa =iftw,
ST S e ity Frehy e v weatere afie v o e i R e & A aftte arge wealr ol sl S @ ure g SwaRe & s wiefnes  grefe wen(iy oftie sepam), uftegn S oo Seee S od ol sffrend g P v & ot & e @ ol o e & o s ae e s | s b o gt
FAaTNT) S TR, Al T HR a9 @ faage A 91 7 ailes @ aEn Wqﬁﬂﬂﬁﬁﬁﬁﬁﬁﬂﬁ 5
e a1 e P L
4 @ BT AW F e P 2002 T 1o0) ® i 9 G : WWﬁﬁﬂ". # | e
. . _ et qoh /T & AW (FaRal @ derded) BT | om foeer
HoeN / TREH @ Bl M @ Tl T gy ey ©dreh oy wft| W [ e o
i ot & drg mitrarrE (o18000) (E) 09/07/2024 W 90 7 6, 3, 76130, (&6 o (@ o0 & sfen 9), wie-7% deee-s, ew TN, Memae- dve g R fem e | (o) w5747 e | 16-12-2024| sy
e e B e e POz # R W, GF 91.24 T SR, T 60— TEET W 142, TR H — I, TECH — W 0 140, TR0 T — T A 190 B 5.75 7w ﬂﬁ?‘ ;gqﬁ-ﬁ'ﬂm?ﬂrﬂ
{m;—mwu%. TH-170, HaEt—12 Wy e e i it (G) Rs. 95.24 mm LLRL L (C) %. 20,000/- 04,00 T ﬁ,’ﬂ =
(H) ko i
7 it &1 ¥ i (18000} (E) 07/06/2024 iR e e e W ve-2, e o (e o o i @) voemioh e, S | 222 yem T mirmers, oE Wl e | (w2145 | 16-12-2024| mme af
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